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NOTES OF THE REGISTRY - ORDERS OF THE TRIBUNAL

') Fex 0’”"/’”‘””@*\ g Order dated 25.10.2002 u

fcaimn CPot hend
g2 1)

Heard Shri S.C.Parida, Advecate for

1 2077/ i)“ //o$wwﬁq the Applicant and Shri S.E.Jena, Addl,Standing
Counsel for the Respondents,
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R i? / The Aprplicant, cl. ins ha be
. fjf R by Y , Claiming to have been
ua7/ S P engaged as a Casval Sweeper under the
Respondents between April, 1993 and May, 1994,

hag filed this Original Application under

)VY CZ/////HH Section 19 of the A.T.Act, 1985, raising a
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grievance against his disensagement on
1,5.1994, It is his case that he repeatedly
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Qg( of his grievances and that since m®® no heed

Z representations time and again for reédressal
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|~ were paid to his grievances he has filed this
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V)((O" Repeated filineg of representations
’f%Z:, cannot save limitatioen., The applicant was
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simply engaged to do sweeping work »M rasvai

krx¥e for a rerind of one year, if at all, on

casval Basis., Fe has no right to ke engaged
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everyday., In any event, his grievanceslkon
1.,5.1994 is grossly barred by limitastion; this
OsA. having been filed on 19,11,2001, This

O.A. is, therefore, dismissed, keing grossly
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